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HIGH COURT FOR rTHE STATE OF, TELANGANA,,i

ATHYDERABNO 
_-.

(Special Original Jurisdiction)

FRIDAY ,THE THIRTIETH DAY OF AUGUST
TWO THOIJSAND AND rWErurY FOUh

. PRESENT

. ill. I

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
1 i 1l[Jrl[l ,,-1,i i :r ,, ,! ,,r i lr,;,

THE HONOURABLE SRIJUSTTCE J SREENIVAS,RAO

[ 3418 ]

i"r

WRIT PET
ii,, , l: ii
ITION NO: 12

,. .,, rl, '. I

120 0F 2013
,1 : 'il,r I ,I 1r i ,r lBetween:

AND

1

2,

M/s. lcomm- Tete Ltd., A b91np-ahy rejis{ered uhder Comp'anies Act, 1956having its office at ptot No-40.46, Pnas!-t, tDA, Chertapeitlr, ftvoLiioio_565
l!1__and^Co.rOorate. Officd at ptot No.31. pha5e-1,, kanfih6u;; 5;;a;;;
uotony, tsaryara Hills, Hyd.erabad-S0O 073, Represented, by its Managing
Director Sri Pathuru Suminth, S/o- Sri Bam;,Rad, aged aboui gZ v.a?s, ftJo]
C-10 and 11, D.D. Colony, Vidya Nagar,'Hyd

...PETITIONER

i.1 ,.. rtr: ;,,11.
Northern Power Distribution' company or nnorrra pradesh Ltd., Represented
by its Superintendent Warangal

S!i9f ,Ce19ral. Manager,: Ploiggt-s, H. No. .2-s-31t2, Vidhyuth Bhavan,
Nal(kalagutta, Hanamkonda - 506001 .

i ...;t :, l!: t, :,lr:..RESPONDENTS
Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleased to issue an appropriate writ, order or direction particularly one in the

nature of writ of mandamus to declare the. Lr, No. CGM(proJ

.yGM(PyNPDcLA/vcLiF.HYDS/D.No.1845/12 dated 1s.o2.2013 issued by the

Respondent as illegal, arbitrary, without authority and unconstitutional.

t.A. NO: 1 0F 2013(WPMP. NO: 14995 OF 2013

Petition under section 151 cpc praying that in the circumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to
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SUSpendtheLr.No.CGtr/(Proj.)/Grr4(PyNPDcL/vVGL/F.HYDS/D.No.1845112

datedlg.02.20l3issuedbytheRespondentduringthependencyofthewrit

petition

Counsel for the Petitioner: SRI ROHAN ALOOR REP'
SRI CH. PUSHYAM KIRAN

Counsel for the Respondents: SRI ZAKIR ALI DANISH, S'C' FOR NPDCL

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE AI,OK ARADHE

AND

THE HON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No.1212O of 2OL3

ORDER.. (Per the Hon'ble the Chief Justice Alok Aradhe)

Mr. Rohan Aloor, learned counsel representing

Mr. Ch.Pushyam Kiran, learned counsel for the petitioner.

Mr. Zakir Ali Danish, learned Starding Counsel for the

respondents.

2. Learned counsel for the petitioner submits that the

cause in the writ petition does not survive for consideration.

3. The aforesaid submission is placed on record.

4. Accordingly, the Writ Petition is dismissed as

infructuous.

Miscellaneous applications pending, if any, shall stand

closed. There shall be no order as to costs

Sd/. V. KAVITHA
ASSISTANT REGISTRAR

>,.-
SECTION OFFICER
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1. One CC to SRI CH. PUSHYAM KIRAN, Advocate [OPUC]
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HIGH COURT

DATED:3010812024

'i , 1! "!
ORDER

WP.No.12120 ot 2013

DISMISSING THE WRIT PETITION
AS INFRUCTOUS
WITHOUT COSTS
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